FORM A
PUBLIC ANNOUNCEMENT '
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF AAVI COTTEX PRIVATE LIMITED

1. | Name of Corporate Person AAVI COTTEX PRIVATE LIMITED
2. | Date of Incorporation of

Corporate Person e
3. | Authorityunder which Corporate
Person is Incorporated /registered
4. | Corporate Identity Number / U17100G]J2013PTC075107
Limited Liability Identity Number
5. | Address of the Registered Office Akshar Medical Store, Ground Floor Survey No-
and Principal Office (if any) of 1293/2, Plot No-13, Near Gayatri Mandir, Atkot Road,
Corporate Person Jasdan Rajkot - 360050, Gujarat, India
6. | Liquidation Commencement Date | 18/01/2022
of Corporate Person
7. | Name, Address, Email Address, CS & IP Keyur J. Shah

Registrar of Companies -Ahmedabad

Telephone Number and the 1007, Sun Avenue One, Bhudarpura, Ayojannagar,

Registration Number of the Manekbaug, Ahmadabad, Gujarat,380015

Liquidator Email: cs.keyurshah@gmail.com, liquidator.acpl@gm
ail.com

Phone: 7434852508

Registration No.:
IBBI/IPA-002/1P-N00244/2017-18/10729
8. | Last Date for Submission of Claims | 17/02/2022

Notice is hereby given that the Aavi Cottex Private Limited has commenced voluntary liquidation
on 18/01/2022.

The stakeholders of Aavi Cottex Private Limited are hereby called upon to submit a proof of their
claims, on or before 17/02/2022, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

~oSa.

Submission of false or misleading proofs of claim shall attract penalties.

CS & IP Keyur J. Shah

Liquidator

Aavi Cottex Private Limited

(Company under voluntary liquidation)
IP Reg No: IBBI/IPA-002 /IP-N00244/2017-18/10729

Date: 20t January, 2022
Place: Ahmedabad
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help tolte missing boy

Rahul slams PM over

‘PLA Abducted
17-Year-0Old
Miram Taron
On Tuesday’

New Delhi: The Indian Ar-
my has sought assistance of
China's People’s Liberation
Army (PLA) to locate mis-
sing boy Miram Taron on
their side and return him as
per established protocol,
sources in defence establish-
ment said on Thursday.

Arunachal Pradesh's MP
Tapir Gao said on Wednes-
day that PLA on Tuesday ab-
ducted al17-year-old boy from
inside the Indian territoryin
state's Upper Siang district.

Sources in defence estab-
lishment said on Thursday
that when the Indian Army
received the information
about Taron, it immediately
contacted the PLA through
established mechanism of
hotline informing that an in-
dividual, who was collecting
herbs and hunting, has lost
his way and cannot be found.

Assistance from PLA has
been sought to locate the in-
dividual on their side and re-
turn him as per established
protocol, sources noted.

Gao said on Wednesday
that the incident took place
near the place where Tsang-
po river enters India in Aru-

Miram Taon was reportedly
captured by PLA

nachal Pradesh. Tsangpo is
called as Siang in Arunachal
Pradesh and Brahmaputra
in Assam,

The MP also said that he
has informed Union Minis-
ter of State for Home Nisith
Pramanik about the incident
and requested him to take
necessary action in this re-
aard.

In September 2020, the
PLA had abducted (five
yvouths from Arunachal Pra-
desh's Upper Subansiri dis-
trict and released them after
about a week.

The latest incident came
atatimewhen theIndian Ar-
my continues to be engaged
in a stand-off with PLA in
eastern Ladakh since April

2020.

abduction of teenager

New Delhi: Congress leader
Rahul Gandhi on Thursday at-
tacked Prime Minister Naren-
dra Modi over the reported ab-
duction of a teenager from
Arunachal Pradesh by China,
and said his silence shows he
doesnot care.

Gandhi said he is with the
family of the missing boy Mi-
ram Taron, and will not lose
hope.

"A few days before Republic
Day, an Indian has been kid-
napped by China. We are with
thefamily of Miram Taron and
will not lose hope, will not give
up. PM'scowardly silenceishis
statement - he does not care,”
hesaid ina tweet in Hindi.

The Congressalso hitoutat
the BJP government saying,
"China's audacity is increas-
ingandsois BJP government's
shamelessness”.

Congress chief spokesper-
son Randeep Surjewala gues-

tioned the prime minister asto |
how the Chinese dared to
transgress in Indian territory :
and abduct its citizen.

"Dear PM, How dare Chi-
nese Army transgress intoour
territory again? How can GOIL
permit abduction of our citi-
zens,” he asked on Twitter:

"How can GOl remain :
mum? Why is Govt not listen- :
ing to the earnest appeal of its :
own MP," he also asked.

"Please don't say again - 'No
one has come and no one has
been abducted,” he said using
the hashtag ‘China’.

The latest incident came at
a time when the Indian army
continues to be engaged in a :
stand-off with the PLA ineast-
ern Ladakh since April 2020.

India shares a 3400 km-
long Line of Actual Control :
(LAC) with China from La- !
dakh to Arunachal Pradesh.
PTH

There have been 14 round
of military-level talks be-
tween India and China to re-
solve the standoff.

However, disengagement
processisyettobedone inar-
eas of Hot Springs, Depsang
bulge and Demchok in east-
ern Ladakh.

Each side currently has
around 50,000 to 60,000
troops along the Line of Ac-
tual Control (LAC) in east-
ern Ladakh.

India shares a 3.400 km-
long LAC with China from
Ladakh to Arunachal Pra-
desh. et

© ward

i supersonic speed
© maximum range and all
: mission objectives

i modifiedcontrol system has
: been fine tuned to achieve
: anenhanced capability.

i day successfully carried out
¢ testfire of BrahMos missile
. with enhanced capabilities.

The Defence Research
and Development Organisa-
tion (DRDO) in a statement
said that BrahMos super-
sonic cruise missile with in-

: creased indigenous content
. and improved performance
i wassuccessfully testfiredat
© 10.30am  from
: Test Range, Chandipur off

Integrated

. thecoastof Odisha.

The launch was conduct-

: edby Brahmos Aerospace in
: close

coordination with
DRDO teams.

In this text book flight,

: themissile followed the pre-
¢ dicted trajectory, meeting
¢ allmissionobjectives,

The flight test is a major

! milestone in the way for-

for Brahmos pro-

 gramme. The highly mano-
. uverable missile cruised at

for its

were

. met.

The missile was

. equipped with the advanced
i indigenous
. and followed a modified op-
: timal
i hanced efficiency and im-
: proved performance.

technologies

trajectory for en-

The missile with the

Thisflight test was moni-

tored by all the sensors of
¢ the range instrumentation

¢ contract to supply single-
: shot
1 AT4 to the Indian armed
: forces. The company has
: been awarded the contract
: for the lightweight and fully
: disposable weapon after go-
¢ ing through a “competitive
i programme”, a statement by
: Saab said. "AT4 will be used
¢ by the Indian Army and the
: Indian Air Foree," it said. en

antl-armour  weapon

CHANGE OF NAME

I, Vanitaben Spouseof MO - JC449374N,
Ex Nb sub Defroja Harilal Dharmshi,
Resident of "Ghanshyam Nivas’, Gaytri
Nagar, Opp - &oni Prathmik Shala Vavdi
Road, Morbi - 36364 1, Have Change My
Name and Date Of Birth From Detroja
Vanitaben Harilal and 23-11-1969
respactively. Vide Affidevit No.
In- GJ92542172789294U
Dated: 20 Jan. 2022

BrahMos being test-fired from
Integrated Test Range, Chandipur
off the coast of Odisha

including telemetry, radar
and electro-optical tracking
svstems deployed across the
eastern coast and the down
rangeships.

Teams from DRDO and
NPOM Russia participated
in the test. BrahMos Aero-
space the Joint Venture be-
tween India's DRDO and
Russia's NPOM has been
continuously upgrading the
powerful, highly versatile
BrahMos to increase its ef-
fectiveness and lethality
againstseaandlandtargets.

Brahmos is the potent
missile weapon system al-

ready inducted into the
Armed Forces.
Defence Minister Raj-

nath Singh complimented
the Brahmos, DRDO teams
and industry for the suc-
cessfulflight test. 1ans

FORM A - PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankrupicy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
AAVI COTTEX PRIVATE LIMITED

4| Wame of Carporate Person

AAN! COTTEX PRIVATE LIMITED

2 | Date of Incorporation of Corporate Parson

16/06/2013

Authority Under which Corporate
Parson is Incorporated | Registarad

Registrar of Companies - Ahmedabad

41 Corporate ldenlily Mumber/
Limited Lisbfity Identity Number

UIT100GJ2MIPTCOTS10T

&h

Address of the Registered Office
And Principal Office (If Any) of
Corparate Parsan

Mkshar Medical Store, Ground Floor Survey No
12832, Plot No-13, Near Gayafri Mande, Atkat
Road, Jastan, Rajkot -360050, Gujaral, India

& | Liquidation Commencement Date of
Garporate Persan

18/01/2022

—4

Mame, Address, Email Address,
Talephone Numbar and the
Registration Number of the
Liguidator

CS & IP Keyur J. Shah

1007, Sun Avenue One, Bhudarpura, Aycjannagar,
Manekbavg, Ahmadabad, Gujarat -380015
Email: cs. keyurshah@gmail.com,
liguidator acpli@igmail.com

Phone
IBBI/PA-QO2/IP-NOD244/2017-48/10729

7434852508 Registration No..

81 Last Date for Suzmission of Claims

1722022

liguidation on 18/01/2022.

Date : 20th January, 2022
Flace : Ahmedabad

Notice is hereby oiven that the Aavi Cottex Private Limited has commenced veluntary

The stakehalders of Azvi Cottex Private Limited are hereby caled upon to sudmit a proof of their
claims, on or before 17/02/2022, 1o the bguidaler at the agdress mentoned agamst item 7
The financial ereditors shall submit their proof of claims by electronic means only. Al ather
stakeholders may submit the praof of claims in person, by poslt or by sleclranic means
Submissian of false or misleading proofs of claim shall atiract penalties.

CS & IP Keyur J. Shah, Liguidator

Aavi Cottex Private Limited

{Company undear voluntary liguidation)

IP-Reg. No.: IBBIIPA-0O2/IP-NO0244/2017-18/10729

DEBTS RECOVERY TRIBUNAL-II N

Government of India, Ministry of Finance
AT, 3rd Floor, Bhikhubhai Chambers, Nr. Kechrab Ashram, Paldi,
= # Ahmedabad-380006. Phone ; 079-26579343 TeleFax : 079-26579341

FORM NO. 14 [See Regulation 33(2)]

RP /| RC NO. 293/2021 IN OA NO. 486/2019
KOTAK MAHINDRA BANK ihsisas GERTIFIGATE HOLDER BANK

RANMAL CHHANABHAIRAVALIYA .. CERTIFICATE DEBTORS
To, DEMAND NOTICE - THROUGH PAPER PUBLICATION
C.D.No.1: MR. RANMAL CHHANABHAI RAVALIYA, 205, Ahir Nivas, At
Bedkuva, Tal. Vyara, District Tapi, Surat-394650 And Also At : Nr. Kadva Patidar Ni
Wadi, Nr. Bhavnagar Jamjodhpur Highway, Village Shiva, Tal. Bhanvad, District
Devbhumi Dwarka, Jamnagar And Also At : Patel Samaj Ni Wadi, Nr. Pani Purvatha
Office, Bhanvad, District Devbhoomi Dwarka.

C.D.No.2 : MR. CHHANABHAI UKABHAI RAVALIYA, 205, Ahir Nivas, At.
Bedkuva, Tal. Viyara, District Tapi, Surat-394650.

C.D.No.3 : MS. REKHABEN RANMALBHAI RAWALIYA, 205, Ahir Nivas, At
Bedkuva, Tal. \iyara, District Tapi, Surat-394650

“Assam oppn parties oppose
formula to solve border row

Guwahati: Opposition Raijor Dal (RD)
and Assam Jativa Parishad (AJP) on
Thursday opposed the Assam govern-
ment's stand to settle border disputes with
Meghalaya at six places by giving away al-
most half of the land claimed by both
states.

RD president Akhil Gogoi in an open
letter to the people of Assam
questioned whether a state
government can leave its
lawful land in favour of another state,
while AJP chief Lurinjyoti Gogoi called

O STATE BANK OF INDIA

RACPC (60921) Nilambaug Chowk, Bhavnagar.

Specimen of contents of the notice u/s 13(2) of Act to be published in

newspaper when the same is returned undelivered

A notice is hereby given that the following borrower Late Dhanvantrai Labhshankar Joshi legal heirs

Rekhaben Dhanvantrai Joshi and Manguben Labhshankar Joshi have defaulted in the repayment of principal

and interest of the loans facility obtained by them from the Bank and the loans have been classified as Non

Performing Assets (NPF'.]. The notices were issued to them under section 13(2) of Securitization and

Reconstruction of Financial Assets and Enforcement of Security Act 2002 on their last known addressas, butthay
have been returned un-served and as such they are hereby informed by way of this public notice.

the neighbouring states and in every case
it is the other states who have encroached
our land. And now, we are preparing our-
selves to leave our own Constitutional
land. How justified is it?" the RD president
asked.

The AJP president termed the Assam
government's move to handover land to
Meghalayaasan "one-sided St
MEGHALAYA ISSUE ambitious decision” by No.
Chief Minister Himanta .

Amount
outstanding
(as on the
date of notice)

11,02,924/-

Details of Properties/
Address of Secured
Assets to be Enforced

R.5.No.7, Plot No.64,

Name of
the Borrower

Date of
Notice

Date of
NPA

Biswa Sarma.

"Thereisnoharm in solving borderdis- 1. | Late Dhanvantrai

18/01/2022 | 23/04/217

the decision "anti-people” as it neglected  putes, butit should not bedone by breaking Labhshankar Joshi Anandji Park Co. C.D.No.4: MR. VIJAY BHIKHABHAI NANDANIYA, 205 Ahir Nivas, Al
public opinion. Constitutional norms. Such a crucial deci- Legal heirs Rekhaben | Operative Housing Soc., Bedkuva, Tal. Viyara, District Tapi, Surat-394650. T o

“The Constitution gives power only to  sioncannotbetakenwithout theconsent of W/o. Dhanvantrai Joshi | Akhlol Jakatnaka, In view of the Recovery Cerlficate Issusd in O.A. No, 486/2019 passed by the Han'ble
the Parliament to alter the boundariesof a  the people of the disputed places,” Lurin- and Manguben Wp’:u. Fulsar, Bhavnagar. Presiding Officer, Dabls Racovery TribunalIl, o d. an amount of Rs. 28,43, 779=08
state. Without any endorsement by Parlia-  jyoti Gogoisaid in a statement, Labhshankar Joshi {Rupees Twenty eight lakhs forty three thousand seven hundred seventy nine and

He claimed that the Himanta Sarma
government is taking the deeision to give
away land to Meghalaya "ina hurry as per
the political instructions of Union Home
Minister AmitShah".

Earlier, Congress, the principal opposi-
tion party in the state, had called for more
discussion on the matter, particularly in
the Assembly pri

ment, how can the Assam government on
its own give away land which is officially
the state's?" asked Gogoi, an MLA.

Stating that Assam has border disputes
with Arunachal Pradesh, Nagaland and
Mizoram, he wondered whether the BJP-
led government in the state will adopt the
same strategy in every case.

"Asgsam has not encroached any land of

paisa eight only) including interest as on 26.04.2019 and further interest from 27.04,2019

plus costof Rs, 56 000.00 is due against you.

You are hereby called upon to deposit the above sum within 15 days of the receipt of the

notice, failingwhich the recovery shall be made as perrules.

In additions to the sum aforesaid you will be liable to pay :

(a) Suchinterestand castasinpayable interms of Recovery Certificate.

(b} All costs, charges & expenses incurred in respect of the service of this notice & other
pracess that may be taken for recovering the amount due.

Given under my hand & the seal of NEXT DATE
\the Tribunal, this day 13.12.2021 16.03.2022

© STATE BANK OF INDIA L=\ n (o] K718 4, (o] )%

Stressed Assets Recovery Branch (18735) : Administrative Office, Nilambaug, Bhavnagar-364001. Phone : 0278 - 2514051, Mob. 7600038902 (CM) E-mail : shi.18735@shi.co.in
SALE FOR IMMOVABLE PROPERTIES UNDER SARFAESI ACT ¢ APPENDIX - IV-A- [SEE PROVISO TO RULE 8 (6)]

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets an Enforcement of Security Interest Act, 2002 read with proviso to 8( 6) of the
Security Interest (Enforcement Rules, 2002). Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (S) that the below described Immovable properties Mortgaged Charged
to the Secured Creditor,the Cosntructive / Physical (as per table below) possession of which has been taken by the Authorised Officer of State Bank Of India “The Secured Creditor", will be sold in " As is Where is ",
As is What is", and "Whatever is there is" basis on 10/02/2022 and 22/02/2022 for recovery of dues to Secured Creditor.

NAME OF BORROWER / DIRECTOR
/ PARTNERS / PROPRIETOR /
GUARANTOR / MORTGAGOR

The steps are being taken for substituted service of notice. The above Borrower(s) legal heirs and Jor their
Guarantoris) (whenever applicable) are hereby called upon to make payment of outstanding amount within 60
days from the date of publication of this notice, failing which further steps will be taken after expiry of 60 days from
the date of this notice under sub-section (4) of Section 13 of Securitization and Re-construefion of Financial
#ssets and Enforcement of Security interest Act, 2002.

The Borrower's and co-borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act.in
respect of fime available to redeem the secured assets.
Date :21-01-2022

Venue : Bhavnagar.

Authorised Officer
State Bank of India

RECOVERY OFFICER-|
DRT-Il, Ahmedabad

Reserve Price/ EMD/
Bid Increase
amt. (Rs.) in Lakh.

Amt. to be
recovered

POSSESSION TYPE
/ DATE

DATE & TIME

Details of Properties OF INSPECTION

Title Deed Holder

09/02/2022 from
12:00 noon to 01.00 PM
(E-auction date
22.02.2022]

SYMBOLIC
POSSESSION
ason
05.07.2021

Land ad. 67-115 Sq. Mts, with consruction thereon of Sub. Plot no.62/1-2/A (62/1-2/1)
paiki ( Eastern side land), of Plot no.62 of Revenue Survey na. 140 of Village Mavdi,
Tal.& Dist. Rajkot, within the limits of Rajkot Municuple Corporation and situated in the
area known as " New Gandhinagar Co. Op. Housing Ltd." Mavdi - Rajkot.

(Known encumbrance to the Bank-None) [Property ID: SBIN400023957459]

As per Demand Notice
dated 13-04-2021 for
Rs.63,63,652.00 plus interest,
exp. etc. Thereafter

{1} Vithalbhai Raghavbhai Vora
{2} Yogesh Vithalbhai Vora

Vithalbhai Raghavbhai Vora

08/02/2022 from
01:00 PM to 02.00 PM
(E-auction date
22.02.2022]

Residential Building with land adm. 93-205 sq. mtrs. of subplot no. 134/B+135/4/3 of
Shri Shramjivi Co. Op. Housing Society Ltd. situated at FP No. 169 (p), TPS. No. 5, of
Rajkot Revenue Survey no. 334, 335(p), Rajkot.

(Known encumbrance to the Bank-None) [Property 1D: SBIN400027807820]

SYMBOLIC
POSSESSION
as on
02.07.2021

As per Demand Notice Ketan Shantibhai Rathod
dated 07-04-2021 for
Rs.1,02,04,275.00 plus interest,

exp. etc. Thereafter

{1) Ketan Shantibhai Rathod
{2) Miteshbhai Shantibhai Rathod
{3) Shantibhai Narshibhai Rathod

09/02/2022 from
02:00 PM to 03.00 PM
(E-auction date
22.02.2022)

SYMBOLIC
POSSESSION
ds on
05.07.2021

Flat no.3 with built up area ad. 37-57 sg. mts. with built up area ad. 5-94 Sq. Mts. total Hinalben Jitendrabhai Chauhan
area 43-51 sq. mts. Situated on ground fioor of the C-1 type building of

Shree Radha Park constructed over the land of plot no. 45 & 47 of Revenue survey no. 72,
T.R. Scheme no. 3, Final plot no. 225 of Village - Nanamava, Tal-Dist. Rajkot within

the limit of Rajkot Municiple Corparation {Known encumbrance ta the Bank-Mone)

[Property ID: SBIN400D25255722]

As per Demand Notice
dated 08-04-2021 for
Rs.31,92,872.00 plus interest,
exp. etc. Thereafter

{1} Jitendrabhai Laljibhai Chauhan
(2} Hinalben Jitendrabhai Chauhan

17/02/2022 from
11:00 A to 01.00 PM
(E-auction date
2202.2022)

PHYSICAL
POSSESSION
as on
13.07.2018

As per Demand Notice
dated 25-04-2018 for
Rs.24,97,773.00 plus interest,
exp. etc. Thereafter

Residential Property ; All the peice and parcel of open plot and construction thereupon
admeasuring about 167.17 Square Metres and Known and described as Plot no. 58,

S. No., 357/1, Varsamedi, Anjar-Kutch, Gujarat. (Known encumbrance to the Bank-None)
[Property ID: SBIN200005062601]

{1) Shri Manoj Harsukh Doshi
{2) Smt Chhaya Manoj Doshi

11} Shri Manoj Harsukh Doshi
{2) Smt Chhaya Manoj Doshi

08/02/2022 from
11:00 AM to 12.00 noon
(E-auction date
10.02.2022)

PHYSICAL
POSSESSION
as on
11.04.2017

Residential Property - All that part and parcel of the residential property Plot No. 70
being Revenue Survey No. 240, Village: Meghapar Borichi, Taluka: Anjar,

District: Kachchh, Gujarat - 370110 with contractions thereon.

Admeasuring area is 112.50 Sg. Mtrs. (Known encumbrance to the Bank-None)
[Property ID: SBIN200009395546]

As per Demand Notice
dated 26-10-2016 for
Rs.20,57,536.00 plus interest,
exp. etc, Thereafter

{1} Shri Vishal Nanikram Ahuja (Borrower) &
{2) Shri Nanikram Govindram Ahuja (Guarantor|

Shri Vishal Manikram Ahuja

DATE AND TIME OF E-AUCTION : 10.02.2022 and 22.02.2022, 11:00 AM TO 04:00 PM - WITH UNLIMITED EXTENSION OF 5 MINUTES EACH & DATE & TIME FOR SUBMISSION OF REQUEST LETTER OF PARTICIPATION /
KYC DOCUMENTS / PROOF OF EMD ON OR BEFORE 09.02.2022 and 21.02.2022 UP T0 4.00 PM e AUTHORISED OFFICERS FOR ALL THE PROPERTIES - SHREE R. P. DEWATWAL : MOB. NO. 7600038902

TERMS & CONDITION: THE AUCTION WILL BE CONDUCTED ON LINE THROUGH QUR E-Auction service provider M/s MSTC limited having its Registerd office at 225-c,a.j.c.Bose Road, Kalkata-700020(contact Phone and Tollfree Numbers:Helpdesk-033-
40067351,40602403.33-40609118,033-40628253,033-40645207 and 033-40645316 at the web portal https://www.mstcecommerce.com/auctionhome/ibapi/index.jsp. E-Auction tender documents containing e-Auction bid form, declaration etc., are available in the
website of the service provider https:mstccommerce.com/auctionhame/ibapifindex.jsp and EBikray-IBAPI Portal (https://wwwv.ibapi.in)> For detailed terms nad conditions of the sale,Please refer to the link provided in State Bank of India, the secured Creditor website

httpsZ://bank.sbi.web/sbi-in-thenews/auction-bnk-e-auctions.
STATUTORY 15/30 DAYS SALE NOTICE UNDER SARFAESI ACT

The Borrower/Guarantors are hereby noticed to pay the sums mentioned above before the date of Auction, failing whichthe property/ies will be auctioned and balance if any will be recoverd from them with interst and cost by legal avenues.

Sd/- Authorized Officer,
State Bank of India, Bhavnagar.

Date : 21.01.2022, Place : Bhavnagar.
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MERCHANT CHARITABLE TRUST

Merchant Education Campus,

Mehsana-Visnagar Highway, Basna Mehsana- 384001
Applications are invited for the following post at Merchant
Engineering College(MEC)and Merchant Institute of Diploma Studies
(MIDS) on or before 10/02/2022 by RPAD along with Biodata and all
self-attested
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NOTICE

| THE UNDERSIGNED
ARBHAMBHAI
HARDASBHAI KESHWALA
HAVE CHANGED MY NAME
FROM ARBHAM KESHWALA
TO ARBHAMBHAI
HARDASBHAI KESHWALA
AND NOW | AM KNOWN AS
ARBHAMBHAI
HARDASBHAI KESHWALA
PLACE : RANA KANDORNA
DATE : 20/01/2022

NOTICE NOTICE

| THE UNDERSIGNED | THE UNDER SIGNED

BHARTIBEN ARBHAMBHAI MAHMADSOYAB HANIF

KESHWALA HAVE CHAUHAN | HAVE
CHANGED MY NAME FROM CHANGED MY NAME FROM

BHARTI KESHWALA TO CHAUHAN MAHMADSOEB

BHARTIBEN ARBHAMBHAI ::::i lﬁm:ﬂffﬁgmla
KESHWALA AND NOW | AM

NOW | AM KNOWN AS
KNOWN A5 BHARTIBEN MAHMADSOYAB HANIF
ARBHAMBHAI KESHWALA

CHAUHAN
PLACE : RANA KANDORNA Place : PORBANDAR
DATE : 20/01/2022

DATE : 20/01/2022

NOTICE

| THE UNDERSIGNED
VISHAL ARBHAMBHAI
KESHWALA HAVE
CHANGED MY NAME FROM
VISHAL KESHWALA TO
VISHAL ARBHAMBHAI
KESHWALA AND NOW | AM
KNOWN AS VISHAL
ARBHAMBHAI KESHWALA

PLACE : RANA KANDORNA
DATE : 20/01/2022
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sr. o MEC (UG/PG) MIDS (Diploma)
Nc;. Discipline Prof. Asso.| Asst. | HOD T—L[;cturer
Prof. | Prof.

1 | Principal 01 01

2 | AutomobileEngineering 01 03 08 - -

3 | Civil Engineering 01 04 10 01 02

4 | Computer Engineering 00 04 12 01 00

5 | Electrical Engineering 01 04 10 01 04

6 | E & C Engineering 00 01 04 01 00

7 | Mechanical Engineering 04 08 10 01 02

8 | Mathematics 00 00 02 - -

9 | Physics 00 00 01

10 | English 00 00 01

® Eligibility and Salary as per AICTE / GTU Norms.

® Separate Application are invited for mention the name
of college & discipline on envelope without fail.

® The Number of posts may very at the time of interview

- CHAIRMAN
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